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investigation. The concerned authorities have been
apprised of the reports of the CBI for appropriate action.

(d) CBI has intimated that the remaining investigation
1s being conducted in some other countries. Therefore, a
definite time frame cannot be given regarding the
completion of the investigation.

[English]
Import of Life Saving Drugs

3175. SHRI RAM NARAIN MEENA: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the total value of life saving drugs imported during
1997-98 and 1998-99 till date;

(b) the names ot the countries from which these
drugs have been imported; and

(c) the steps taken by the Government to produce
these drugs in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a)
to (c) There is no classification of drugs as life saving
drugs either in the "Modifications in Drug Policy, 1986"
(announced in Sept. 1994) or the DPCO'95 and hence
no such data base is maintained.

Amendments in UGC Act, 1956

3176. SHRI K. PARYMOHAN: Will the Minister of

HUMAN RESOURCE DEVELOPEMNT be pleased to
state:

(a) whether the Task Force set up to examine the
proposal of amendments to the University Grants
Commission Act, 1956 has submitted its report;

(b) if so, the main recommendations made therein;
and

(c) the steps taken by the Government in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF DEPARTMENT OF
OCEAN DEVELOPMENT (DR. MURLI MANOHAR
JOSHI): (a) to (c) With a view to examine the proposal
of amendments to the UGC Act, 1956, to provide for
suitable safeguards against the incidences of fake
universities as also to empower the Commission to cope
with the emerging challenges and to strengthen and
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restructure the Commission, the Government of India had
constituted a Task Force that has since submitted its
report on 15th Feb., 1999.

The important recommendations of the Task force
include (a) provision for whole-time members in the
Commission in addition to the Chairman; (b) punishment
with imprisonment for a term ranging between one year
and three years and/or fine ranging between one lakh
and 10 lakh rupees for contravention of the provisions of
Sections 22 and 23 of the UGC Act; (c) provision for
affording opportunity for establishment of private or self-
financing universities in the country, subject, of course,
to the observance of the prescribed rules for establishment
of such universities; and (d) provision for the regulation
of functioning of foreign universities/institutions in respect
of any programmes in India and also recognition of
universities or institutions which confer degrees/diplomas/
certificates.

[Translation]
Hostels for Working Women

3177.  SHRIMATI REENA CHOUDHARY:
SHRI RAVI PRAKASH VERMA:
SHRI RAM VILAS PASWAN:
SHRI VIJAY GOEL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of hostels meant for the working
women particularly belonging to the backward classes

and minorities at present in the country, State-wise and
Union Territory-wise;

(b) the number of working women benefited from

such hostels as on date, State-wise and Union Territory-
wise; :

(c) whether the Government have received any
complaints regarding the functioning of these hostels;

(d) it so, the details thereof, State-wise and Union
Territory-wise;

(e) whether the Govermment have any scheme to
construct some more hostels for these women;

(f) it so, the details thereof, State-wise;

(g) the total fund proposed to be allocated for this
purpose during 1999-2000, State-wise;
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